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TUTORY RESOLUTION !

M PROCLAMATION IN

RELATION TO THE STATE OF
TAMIL NADU

THE MINISTER OF HOME AF-
FAIRS (SHRI K. BRAHMANANDA

REDDY): I beg to move:

“Ihat this House approves the
Proclamation issued by the Presi-
dént on the 31at January, 1976 u:nd_er
article 356 of the Constitution In
relation to the State of Tamil Nadu."

Copies of the report of the Governor
of Tamil Nadu were laid on the Table
of the House on the 2nd February, 1976.
The Governor, in his report, gave in
detai]l the reasons why he came to the
conclusion that a situation had arisen
im which the Government of the State
could not be carried on in accordance
with the provisions of the Constitu-
tion. He has stated about a seres of
acts of maladministration, corruption
and misuse of power, on the part of
DMK Government. There was large
scale misuse of Government mach:-
nery including the use of police force
for partisan ends and even coll¢ction
party funds. The DMK Government
allowed frittering away of public re-
sources for financing wasteful and
unproductive projects. This resulted
in shrinkage of p'an outlays and Taml
Nadu, once regarded as one of the most
advanced States in the country s'ided
down in economic and industrial pro-
gress. There were serious adnfinistra-
tive and financial improprieties Of
the large number of specific aflegations
against the DMK Government, the
Governor has reported that gquite a

zent public importance, like the
eeranam Project for the drinking
waltet supply for Madres, was handled
iri a anner that smacked of favouri-
tizm and malpractice in callous dis-
of public welfare. The Project,
was started many years ago,
little progress, and the hon.

<
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of the people of Madras laat yeir dye
to water famine.

As the House 1s aware, allegations
of corruption personally against Shri
Karunanidki, the former Chief Mins-
ter, and other State Ministers of
Tamil Nadu, bave been repentediy
made, the Tatest deing a memorandum
dated the 1 her 1875, receiv-
ed fromr rvashri K. Manoharan,
MP, and G. Viswanathan, MP. The
Governor had recommended the ap-
pointment of a commission to enquire
into the several serious allegntions
against the former DMK Ministry
and, as the hon. Members are aware,
a Commission of Inquiry, consisting
of a Supreme Court Judge, has sinée
been appointed to inquire into these
matters with a view to restoring pub-
lic confidence in administration.

The affairs in the State of Tam)
Nedu had steadily deteriorated, and
more particularly during the last few
months. After the Proclamation of
the Emergency, while an atmosphere
was being built up for discplme
and orderly progress in the country
as a whole, the DMK Government paid
little heed to the instructions of the
Central Government The Stste was
turned imto a base for propagandg
against the Emergency and the mea-
sures that followeq in its wake, and
a refuge for the anti-social and anti-
national  elements opposed to the
Emergency. Censorship regulatioms
were allowed to be violated with
impunity, a number of activists of
the banned organisations continued
to be at large and the Government
made no serious effort to pat down
:he circulation of clandestine litera-
ure,

On sensing the utter dHsilluslon-
ment of the public with their perfor-
mance and their isolstion from the
people of the State, the DMK leaders
sought to whip up sentiments on
chauvinistic and perochial copsider-
ations. Under thé cover of demand
for State autonomy, some important
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DMK ldaders publiely held eut from
fme to thme veiléd threuts of secws-
son vase tha desired autotomy
m'not granted. Provocative speeches
tinusd to be made in various
Tums and an ere was sought
to be built up for disorder and vie-
lence. A stage was finally reached
hen the continuance of the Ministry
; office was causing serious detn-
ment to the interests of the people
of the State, and of the country at

large.

The Presidential Proclamation in
felation to the State of Tamil Nadu,
which was issued after careful con-
sideration of the Report of the
Governor and other information re-
celved in this regard by the Govern-
ment, has been welcomed by al} sec-
tions of the people of Tamil Nadu.
The feelings of the people were echoed
by many of the all India newspapers.
including the vernacular press in the
State, who welcomed the imposition
of President’s Rule. A leading Englich
daily published from Madras. stated
pditorially on February 2, 1976. that
the removal of DMK Ministry from
office was overdue, and was endorsed
by large sections of the peonle, who
had suffered nine long years of such
mis-rule.

The most important task ahead. as
¥ stated yesterday in the Raiya Sabha,
is now to give the people of Tamil
Nadu a clean and efficient adminis-
tration, responsive to their needs,
wnd to ensure speedy social end eco-
memic progress, so that this impor-
tant State gains its rightful place
once again in the country.

I have no doubt that all sections of
this House gnd the people of Tamy
Nedu will give us sincere and whole-
heurted co-operation in this task

. With these words, I commend the
'Muhﬂm!m-wbrthiaau:uu

in relation to Tamid Nadu
<St. Res.)

MR. DEPUTY-SPEAKER: Motion
moved:

“That this House approvesg the
Proclamation 1ssued by the President
on the 31st January, 1976 under
article 356 of the comnstifution inm
relation to the Stafe of Tamil Nadu.”

SHRI SEZHIYAN (Kumbakonam)y
1 thank the CPIM party for giving me
their chance of priority so that I can
open the discussion from this side.

It has been the most unfortunate and
most sad day in my parliamentary lfe
to come before the House to point oul
the most heinous fraud that could be
perpetrated on the Constitution and
on the democratic and federal set-up
in this country. Because of the Limiled
time available, 1 shall confine myself
to certain poimnts that have been raised
by the hon. Home Minister tp justify
the proclamation that has heen clump-
ed on Tamil Nadu.

Two things have happemed. One is
that under 356 of the Constitution,
using the extraordinary power given
there, they have dissolved the Assem-
bly and dismissed the Mimistry The
second action has been to institute a
commission of inquiry to go imte the
allegations of corruption that have
been levelled against the Ministry,

15.4¢ hrs.
{(Ser C. M. STEPHEN in the Chajr.}

The Governor in his report has
Stated :

“The present DMK Ministry, in a
series of acts of maladministration.
corruption and misuse of power, for
achieving partisan ends, set at
naught all canons of justice and
equity which are the hallmark of a
democratic administration.”

I agree with him on the ecanons of
equity and justice for which he too, I
am giad, has got some concern even at
this stage,
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Before going into the details, let me
make myself clear in a general way
on one point, I welcome the cammis-
zion of inquiry if it is going io help
<¢leanse the atmosphere in the country.
Irrespective of the persong involved,
wherever there are allegations of cor-
ruption, they should be looked into.
Just because It has been made against
the DMK Ministry, 1 do not say that
the inquiry should not be dove. If
there has been any corrupt aclivities
done by them, they should pay the
price for it. .Just hecause they belong
to my party, I do not defend them.
Similarly, 1 also want you to see that
just because it is an opposition party,
you do not use this as a stick to beat
the duly constituted representative
Government out of that State.

1 place the party above individuals
and the welfare of the people above
the parly. If the party sfands in the
way of the welfare of the people. it
cannot thrive., 1 do not want o sub-
scribe to such a party and if there are
certain persons who take advantage of
the position of the party, they should
also be cleared, After all, we are all
here not for uny indhvidual party or
for some particula: individuals, We
are here to do some good to the people
of the country. That is the final wmm
and objective of those who come into
politics. 1 am one of thuse who stll
believe in the dignity of polities. I am
proud fo be a politican. Though the
worg “politics” has acquired a very
repulsive and stinking nausea 1in this
country, still I believe honest work
can be done in politics a: one of the
most vital sectors in the life of this
country. Therefore, 1 am not here to
defend any corrupt practice perpetrat-
ed by this Government or that Govern-
mept, But 1 want to know—how the
charges of corruption have heen taken
as proved before any chance has been
given to the affected party to defend
themselves, how this procedure of a
yery hasty action against the Govern-
ment, against the Assembly as a whole,
has been evolved?

Proclamation
sy reiatian to Tami) Nodu
i#it. Res)

days, they themselveg have been level-
ling charges of corruption against their
own party Government; it may be out
of personal differences or with an
honest attempt to cleanse the atmos-
phere, to root oug political corruption
in the country. I want to know what
the standards are; I waot to be enligh-
tened on the norms. on the procedures
that you have evolved all Lthese years,
because this is not the last Govern-
meni that is going to be there; pro-
bably you may have to topple many
more Governments in the years to
come; probably you may have to top-
ple your own Government which you
may not like! What are the norms
vou have evolved and the procedure
that you are going to adopt at least
hereafter to deal with ellegations of
corruption?

Take, for example, the clussical
case of Punjab. The first Commussion
of Inquiry was constituted under
Justice S, R. Dass. Serious ulleza-
fions by the Congressmen them-
selves were raised in May 1968, But
when those charges came to the High
Command, to the Central Govoern-
ment, to the Prime Minister, they
were set aside as non-sensical, as
“fantagtic frivclous and absurd.”
There was one petition of Dr. Pratap
Singh which went to the Supreme
Court on an allegation of malafides
on the part of the Chief Minister,
Pratap Singh Kairon. The Supreme
Court upheld the petition and decided
against the Chief Minister in acts of
malafide in that case, Only after that,
when the case was decided, the Cen.
tral Government wag forced to move
into the matter and they appointed
the 8. R. Dass Commission of Inquiry
to go into the charges of allegations
given by some 20—25 persong to the
President. 1 am narrating all these
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things to show that even when the
Commission of Inquiry was constitut-
ed, the Assembly was not dissolved.
The Chief Minister continued to be
in his post til1 the Commission of
Inquiry went into all these allegations
smd gave its report.

AN HON, MEMBER: He went
under Kamraj's plan.

SHRI SEZHIVAN: After that, I
think, there was a change cf the
Ministry here. Mr. Lal Bahudur
Shastri assumed the Office of the
Prime Minister. About three days
later, the report of the Commission
of Inquiry came, Even then the Press
reports sai@ that the Chief Mimster
resisted the idea of resigning. The
Prime Minister, Mr, Lal Bahadur
Shastri threatened to publish the entire
report and he did publish it.

(Interruptions)

SHRI H, M. PATEL (Dhaudhuka):
The report came during Prime Minis-
ter Nehru's time,

SHR1 SEZHIYAN: No, I thirk the
report was  submitted when Prime
Minister Lal Babadur Shastri Wwas
there.

(Interruptions)

Let us not go into detans. When
serious charges of corruption were
made by the Congressmen thﬂ:‘l’l-
selves, when a Commission of Inquiry
was appointed, when even the Com-
mission held certain charges as having
been proved, still the Assembly was
not dissclved. Only the Chict Minister
was allowed to resign, and the matter
ended there.

I do not want to quote all the cases
hecause they are galore. Slate after
State, such allegations have been
coming. There are allegation< not in
one or two cases, but so many, in
hundreds, have been raised in UP,
in Orisss, in’ Madhya Pradesh, in
Bibar and in so many other places. 1
mxy be excused in not ¥mowing oM

202
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the States involved, because it would
make a long list.

Now, for example, in the State of
Bihar. allegations of corruption have
been continubusly pouring in; still
recourse to article 356 was not taken.
Allegations of corruption swelled in
such large numbers that even one of
the Ministers holding office there burst
out. This is a report daied May 23,
1972—"“Bihar  Minister’s

] Outburst
Against Party Legislators.” Ii{ has
been reported:

“The Bihar Food and Supply

Minister Mr. Theodore Bodra, im
an angry outburst yesterday des-
cribed all legislators, MPs and
Ministers of Bihar as ‘dishonest".”

My, Bodra shouted, “How am I
to control the prices of these com=
modities when right from the Sup-
Ply Inspectors 1o the Commissioners,
everyone wants a share of the loot.
Even legislators, MPs and Ministers
are thieves. What can ¥ do as a
Food Minister alone? It is a thank-
less job for me.”

This is what he shouted. Again. he
said:

“I have suspended 14, but I have
not been able to suspend ome offi=
cer who deserves exemplary
punishment because I am getling
many telephone calls from legisia~
tors and Minister requesting me to
stay my hand when an innocent

officer has been made a scapegoat
to save him.”

He himself has revealed the extent

to which he has been put to harass-
ment,

Mr. Bhandare who has been nur
colleague here and who went there
as the Governor openly met the press
and gave sut the stinking report that
he was getting., the prime facie case
that he was able to investigate and
find out. But article 356 was no-
where in sight before them them,
Mo actionn was taken either to dis-
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miss the Ministry or to dissolve the
Assembly.

Then, the hon, Member here was
jmpatient sbout Heryana. I shouild
include it also here. The Members
of the Opposition gave & memoran-
dum containung charges of corrup-
tion. 121 Members of Parllament
sent a memorandum backing the
charges of corruption and sent it to
the Prime Mimister ang the Presi-
dent. What happened to that one®
Here, 2 or 3 Members of Parlinment
gave a memorandum 1 have got
much respect for them. I suppose two
MPs coming from Tamil Nadu com-
mand more respect than 121 MPs
It 1g not the pumber that matters I
am not counting the numbers. Cer-
of Parhament got
serious apprehenmons about corrup-
tion that has taken piace there and,
therefore, they gave a memorandum
In the cdse of Haryana, 121 MPs gave
a petition. Bat still it is gatheriug
dust in the shelves of the Home
Ministry withouy any action being
h’ken.

Then, there was a petition against
the Karnataka Governmenti also. I
think, the petition was given only
wery recently, The Public Accoumts
Committee Report of the Karnataka
Assembly gave a very hornd pic-
fure about the things happening
there. In respect of Tamil Nadu,
these are all allegations only, stul
mot proved. There may be some sub-
stance in them or no substance 1
them. The<e are yet unproved alle-
gations only Here 15 the Publc
Accounts Committee, 1974-78, Fourth
Beport (Fifth Assembly) on the Ap-

on Accounts and the Audit
for the Years, 1871-72 and
1912-78 afid Cooperative Institutions.
MAs everyone knows, the Public Ac-

in velition to  Nadu w4
(5t. Res.)
“After lqrchhq axamination

snd carefyl perusal of the records
of the Federstion and the weport
and evidence gubmitted before tha
Committee, the Compuitee have
come to the irresistablp conclusion
that the President and some of the
Durectors and its Officers have by
wilful collusion and conmivance
with private persons ang firma
defrauded funde to the tune of
crores of rupees in all the tran-
sactions of fhe business during the
years under reference and they
have commiited breach of trust
and utferly fmled in thewr dutiea
and responsibalities in safeguarding
the interest of the Federation.”

Sir, the painful part of it is that the
Presudent alluded to here is now a
Minister in the Cabinet, and no ac-
tion has been taken on this exa-
mined and concluded portion of the
Publjc Accounts Comunitice’s report,
No action has been taken under 356.
The Assemibly 1s still going on and
the Ministry remains undisturbed.
1 understand that as many as %8
charges have been levelled against
the Ministry 1n Karnataka. The
Congressmen themselves have given
S0 many pehlitions and a Committee
constituted by the Congressmem
have found this to bg a prionty
case for taking action against, but
article 356 has not been taken re-
course to.

14 hrs,

I want to make one point clear
here, that we are in principle oppos-
ed to the constitution of 2 Com-
mission of Inquiry by the Centre.
That 1s why when the Harvana
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ta the. State Assembly: and the Siate
people. Unleas you have got a per-
manent machinery which is impar-
tial, to go into all the charges with.
out fear or favour and without giving
consideration to whether it is conve-
nient for the ruling Party here at
the Centre or not, unless some such
machinery is devised and some ins-
titution is founded, we cannot give the
discretionary power to pick and
choose to the Central Government.
That is why when the petitions came
from Haryana and they belonged to
the Congress Party to which we are
opposed, ‘'we did not sign them.
And when the Karnataka petitions
also came, I refused to sign on the
plea that they should take {t to the
Rarnataka Assembly and the peo-
Ple there ang to fight it out in a
political way in the elections,

Now, Annadurai—our beloved
Anna—has, after his death drawn
some enconiums from the Mimster
here. The Home Minister ~aid that
Tamil Nadu had suffered for nine
long years, under the DMK  rule,
Protmbly he forget that in the first
two years, Arma was the Chief
Mhutbuaunheisdend, they
have forgiven him and given him
Some praise. But, if yoy care for his
views, he was also very much against
the censtitution of Commiasion of
Enquiry by the Centre on state af-
fairs. He accepted the idea of ‘Lok-
pal’ but he included the Ministers
also and he said tha; the machinery
should be at the State level Just
as the State cannot hold an enquiry
against the Cemtre. the Centre should
ot be allowed to hold am engurv
against g Sigte.

cldmation in relation to
Tamil Nadu (St. Res.)
Sectors and they calculuteg that :n
one Departmen; of the Centra] CGov-
ernment—in the constructlons and
supplies alone—money to the tune ov
Rs. 140 crores had been Jost due tn
corrupt practices. If anyone carea
they may consult the report. One small
department alone cost Rs. 140/- crores
to the exchequer by way of corruption,
Afterwards, there was a talk ~f Lo~pal
and Lokayukta Billl. What happened
to that? It was introduced in May,
1988 and was referred to a Select “om-
mittee. The Select Committee went
through that for about a year, and in
September, 1089, it came up for Aiscus-
sion in this House and this House pnss-
ed that. And when the House got !'s-
solveg in 1970, it lapsed. Again iy was
introduced in 1971. If one sees the bul-
letin, one will find that that is the
first item in the pending Bills from
1971, This FEmergency and even the
slogan ‘work more and talk lea
have not produced any resuits as far
ag Lokpal and Lokayukta Bill is con-
cerned. I would Iike to ask the
Minister if he is prepared to intro-
duce and finalise this thing.
an impartial judicial machinery to
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procedures, Even the common cour-
tesy of making that document public
has noil been observed by this Gov-
ernment till the date of dismissul of
the DMK Government.

1 you read the report of the
Governor, it will be very apparent.
He says:

“I have refrained from referring
to these matters in any formal re-
port firstly in the hope that the
Ministry might improve its style ot
functioning and thjngs might take
a turn for the better and, secondly,
my action may be construed as
undue interference in the lunc-
tioning of a duly elected

‘That means, he has not made any
reports about this earlier. I do not
know how he imagmed and entertain-
ed that hope—because we are not
astrologers or mind-readers—He says:
' vv...firstly in the hope that the
‘Ministry might improve its style of
funmectioning’—without pointing out
what were the defects. low are we
to know what are our defects? Nao
report was made by the Gouvernor
earlier. The DMK Government was
not asked by this Governmeni or by
ithe Governor earlier about these
matters. For the first time, in a big
way, he comes out with this report.

Here, my basic approach is this. T
am not perturbed about the DMK
Government gowng out of power., It
nhas been 1 power for nine years It
4s prepared to go io elections. People
may decide this way or that way. You
say, ‘If election come, we alone will
win', 1 am not saying anything of
that sort. If one party can claim to
win all the elections, then elec.
tions need not be held at all. But we
have been demanding elections in
March, 1976 itself. We have said ‘Put
it before the people’ let them decide
about the performance of this Govern-
ment; that is the only proper amd

in relation 0 1 N
' {8, Rer)

political way to judge a Government’,
We have said this. We did not' hide
away from this; we dig not want
extension. Even for Lok Babha we
said , ‘Go to the people and get their
mandate’. At that time one Congress, '
speaker in Tamil Nadu said, “They
are talking of clections; we are ready
to have elections; we will win the
elections, but do not ask ‘how’; anyhow
we will win the elections!” But I do
not say tMls People may decide the
other way, In some elections, they
have decided the other way. In the
case of Pondicherry, from the ruling
Party, we were reduced to two. And
when the President's rule was im-
posed, when I was fighting the Pre-
sidential order and other irregular-
ities in this very House. 1 Aemanded
that elections should be held, know-
ing full well that my Party may not
win the majority of the seats. ..

SHRI ARAVINDA BALA PAJA-
NOR (Pondicherry): Your partyman

was responsible for toppling the
Government down,

SHR] SEZHIYAN: Constitution-
nally.

SHRI ARAVINDA BALA PAJA-
NOR: Not Constitutionally; uncons-
titutionally

SHRI SEZHIYAN: What was
wnconstitutional there? The Assembly
was called, A motion for vote on
account was moved. It was not un-
constitutional. And majority of
Members voled against the Govern-
ment. It was not unconstitutional.

SHRI ARAVINDA BALA PAJA-
NOR: It was mot decent on the part
of the ex-Minister belonging to your
Party to steal the Budget papers using
his previous influence,

SHRI  SEZHIYAN: Whether
another uncop:tituﬁona‘lits has been
done there, 1 do not know, otherwise
1 would have raised that alse,
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SHRI ARAVINDA BALA PAJA-
NOR: You sare demanding elections;
what abont the ex<Ministry there
that never conducteq the Municipal
elections?

SHRI SEZHIYAN: I can show
you Siates where for 18/14 years,
municipal elections have not been
conducted. Whatever  punishment
you are giving to those Btates, give
that also to Tamil Nadu. ! am pre-
pared to accept that

When I demand elections, it is not
for the convenience of my party, but
jt is becamuse it is the constitutional
duty and the right of the people to
choose persons whom they want 1o
occupy the seals of power.

Now about Article 356 and the use
of this Article, certain apprehensions
were expressed even ut the time of
Comstituent Assembly, I am coming
to the very basic question, the gques-
tion how a new criterion 18 bemng
createad in the Indian constitutional
procedure, in the Federation, that a
State Ministry has to function no:
only to the satisfaction of the Assem-
bly, not only to the satisfaction of the
people there, it kas to function to the
satisfaction of the Central Govern-
ment, of the party in power in the
Central Government, This 1s a new
criterion that has arisen and this has
been made amply clear by Mr. K.
Santhanam, when he issued a state-
ment which has appeared in the
Eastern Economist paper. He said
that he welcomes the Commission of
Enquiry, but it should not be made
a political instrument for a biased
party to use it at the convenient time
and convenient place. Instead of that,
he wanted a permanent machinery to
g0 into these charges. I dp not have
an objection if they create an impar-
tial, permanent judicial body which
goes into the allegations of corruption,
whosoever ralses them, against whom-
fcever they are raised

clamation in relation to
Tamil Nadu (St, Res.)

When Shri H. V. Kamath raised thia
question in the Constituent Assembly,
he was very categorical and clear, The
Constituent Assembly was discussing
the present Article 358,—it was then
Articles 278 and 278A, and Shri H. V.
Kamath said:

“This whole Constitution will be
in danger not so much from those
who are agitating in the streets as
from those who are 1n power, in
case these articles are adopted as
they are. If the House wants sush
a thung to happen, let it say so. Let
us not say in the Preambile that we
shall have a democratic republic.
We are here seeking to destroy the
foundations of democracy.”

Later on, Pandit H. N. Kunaru put a
question to Dr B. R, Ambedkar :

“May I ask my honourable fri-
end to make one point clear? Is it
the purpose of Articles 278 and 278A
to enable the Centra! Government
to intervene in provincial affairs
for the sake of good government of
the provinces?”

The chargeg that

The charges that Shr1 K. K. Shah has
indicated Ike mal-administration and
other things mean that there was a
bad governinzat. 1t has to be look-
ed into. But the question is, whether
the Central Government has a right to
intervene in the affarrs of a State, if
it feels that it is a bad Government.
If there 15 3 break down of law and
order, you take it over, that is all right.
If the particular Ministry does not en-
joy the majority in the H , then it
becomes possible. Suppose there is an
apprehension or a report or a comp-
laint or allegation that it is a bad
government, can the Central. Govern-
ment intervene? That is the question
that Pandit Kunzru put The hon. Dr.
B, R, Ambedkar said:

“No. no. the Centre is ot given
that authority",

This is because, it is a political deci-
sion to be taken by the Deopls,
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is @ emﬁ?luﬂona! prerogative
of Assembly to voté down a Mi-
nistry and the democratic right of tHe
people to change it by the bil.ot box
it it is found to be a bad government
What will happen if you give these
powers to the Centre? Then the State
Government will function not only to
the satisfaction of the majority ef the
House, not only to the satisfaction of
the people ap the elections but it has
to function looking for the satisfaction
of the centre also to get its benevo-
lent protection....

SHRI SOMNATH CHATTERJEE
{Burdwan): ‘That was pre-emer-
gency meaning.

SHR] SEZHIYAN : Explaming these
things, Dr, Ambedkar put it very
clearly:

“In regard to the general debate
which has taken place in which 1t
has been suggested that these arti-
cles are liable to be abused, I may
say that I do not altogether deny
that there is a possibility of these
articles being ebused er employed
for political purposes. But that ob-
jection applies to every part of the
Constitotion which gives paower to
the Centre to override the Provinces,
(i.e. the SBtates). In fact I share
the sentiments expressed by my hon.
friend, Mr. Qupte yesterday that the
proper thing we ought to expect
is that such articles will never be
called imo question and that they
would remain a dead letter.”

What a pious hope he had: Thirty-
six times Article 356 was invoked
and at lesst three Ministries, the Mi-
nistry of Kerala in 1859, the West
Benga! Government in 1869 and In
1978 the Tamil Nadu Government have
been dismissed even though il has not
been preved that they have lost the
majority inside the Assembly.

Then, proceeding further, Dr. Am-
bedkar said:

“If at gll they are brought imto
operation, 1 hope the President. who

the Constitution.
It warning fails, the second
thing for him to de will be to order
an election allowing the people of
the province to settle matters by
themselves, It is only when these
two remedies fail that he would
resort to this Article. It is only mn
those circumstances that he would

resort to this Article [ do not t'nnk
we could then say that these Articles
were imported in vain or that the
President had acted want only.”

Therefore, whenever there is a com-
plaint of a bad government in a State,
Dr., Ambedkar who had been the
master-mind mn the making of the
Constitution said that at the first ins-
tance the President should warn the
erring State of the deficiencies found
in the Government of the State there,
if the State does not mend itself, the
second step will be to allow the elec-
tors to decide what should be done
with the bag government. Only when
these two things fail, the powers given
in the Article 356 should be used That
is what Dr. Ambedkar said in the bless.
ed vear of 1949 which has been
forgotten by this governmenti and its
predecessors when they disbandeq the
Kerala Government, when they sent
home the West Bengal Government
and when they adopted the same
course in Tami} Nady also,

I said about Kerala, It happened
in the year 1859. Even thongh we
were no less unfriendly in the eyes
of this Communist Party, we stil
supported them in eur papers and
platforms, that a very dastardly
action, a fraud on the Constitution
was commitied wiwn ithose CGovern-
ments, the nonyComgress Oppomitiesy
governments wherever they have
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beeh’ formed, have been wiped out it
wno other opportumity was available
to the Party in Central Governmemt.
At that time Mr. Dange, speaking in
this Hbuse on 17TtH August *#56, on
the Resolution the procla-
shitioh & respect of ¥erala, sald:

“Therefore, it is true that their
idea was not democracy, rule of
law, dignity and ail that. It ‘was
tomplete hatred for Commumnist
Minisiry and a desire to get xid of it
somehow, If that is democracy, in
that case, I do not know what 1s
dictatorship, If under Article 356
of the Constitution, thug Is the way
in which that Article is apmhed. if
this way is a democratic way, I
would Hke to know what would be
the dictatorship.”

Probably he was an affected person
s the government run by his party
7as let down 1n Kerals, At that time,
fr. Khadilkar—I do not see hum
ere.

SHRI P K DEO (Kalabandi) TXe
ras in the Opposition then

SHRI SEZHIYAN: He was in the
Ypposition but he did not side with
he Commumsts. I have gone
hrough the records He said-

“l do recognize that events had
come to a pass when central inter~
vention was inevitable. There is no
esoape from it.”

He painted a dismal picture of
Kerala by saying:

“They say that they are Jisgusted
with the party rule once for all!”

Even though he was in the Opposi-
tion, he did net see eye to eye in all the
matters with the Commumist Party.
Later on he went to the Congress
Party. He was the Deputy Speaker
of Houge, thew he became an hon.
Minlster; he is now ap hon, member.
ey seld;. ¥Are we {0 understand that

clamotion in relation te
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this Constitution is to be operated
by the Union Government to their
convenience. If you are ng to
support this proposition, in this coun-
try there 8 no possibility of any
Government—leave aside the Commu-
nst Governmenf —functipning in an
State which is not falling in line w
the Congress completely.”

Therefore, this ruled out complete-
1y that no other party csn form any
Government in any Siate which does
not meet the satisfaction of the party
in power in the Central Government.

When the question of West Bengal
came in 1968, what was tbe role of
the Governor? 1 think the hon
member to my right who is a Leflist
—S5hri  Indrajit Gupta—complained
very bitterly while speaking on the
West Bengal Legislative Delegation of
Powers Bill—

“Everything the Governor has
done upto now since his induction
m Governor's office proves without
a shadow of doubt that he is moti-
vated by the sole interest of looking
after the ruling party's interest as
dictated by the Home Ministryv."

What had been his sad experience, I
feel the same in the State of Tamil
Nadu,

Naw-a-days I fing Shri Shah has
been one of the most ardenl and en-
thusiastic speaker’s. be it a club in
Madras, Bombay or in Delhi. He 18
one of the outspoken spokesman for
the Gongress (R) Party for emer-
gency and proclamatien of this emer-
geney. On 2Tth February, he has
gpaken in Muadras—which has been
reporied—

“The Tamil Nadu Governor, Mr.
K. K. Shah, today described the
President’s rule in the State as the
‘harbinger of a eclean. impartinl,
efficient, upright and just adrhinis-
tration’
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The whole of Tamil Nadu has
celebrated the dismisaal of the DMK
Ministry as a day of deliverance.”

This is the report which has been given
by the Governor about ten days ago,
in the Collector’s Conference.

Our hon. Minister also said that for
the past nine years Tamil Nadu has
been groaning. Mr. Shah became a
Governor in 1971. He spoke 1n the
Collectors’ Conference. In 1873 thus:

“My stay in Tamil Nadu for a

After the emergesicy at the Collector's
Cnnhl.'lmn held o 0N July, 1975, he

“Tbeﬁwcmmmnt‘ruﬂlm.du
under the, dynamic leadership of
our able Chief Migisier Dy, Kalalg-
nar Karunanidhi has been taking
up one scheme after another to
help the weaker sections of seciety
....Tamil Nadu can taks legitimate
pride in tha fact that considerable
progress haz been registered in the
allotment of houge-sites ~to Hari-
]-lnl."

little over two years now has con-
vinced me beyond any shadow of
doubt that the administration is 1n
tune with the declareq policy of

I can go on guoting many things but
I do not have the time I wish to
give the latest one. Thus is publish-
ed in the Hindu and this is dsfed

democratic socialism and giving a
lead to other States in recognising
the common man as the real master.”

In the year 1974, addressing the
Annual Conference of Collectors and
Police Officers held at Rajan Hall on
27th July, this is what the Governor
said—

23-10-75, He said:

“The Tamil Nadu Government's
many social welfare schemes for
the poor, orphans, and those neg-
lected by society, were praiswor-
thy and deserved emulation by
other States.'

“l am also happy that the admi-
nistration is in tune with the
declared policy of democratic socia-
lism, is capable of mantaining
healthy standards and giving a lead
to other States m recognising the
common man as the real master
The efficient execution of Manu
Neethi Thitham, the provision of
house-gites, the ameliorative meas-
ures like campaign against blindless,
the anxiety to make beggars use-
ful members of society, the efforts
to replace hand rickshaws by eycle-
rickshaws, etc, cement the ropport
of the masses with the administra-
tion and reduce the gap which we
otherwise notice between the source
of power and those who are far
away from them.

On 36th June, 1896 emergency

came, It {8 alleged that afterwards a
swides turn has coms in the attitude
and functioning of the State Govern-
ment,

Thig 18 \n October, 1975 wh=2te he
says. what is done 1n Tamil Nadu de-
serves to be emulated by other States.
I don't want to go into all these de-
tails., It will take time T will give
statistics about Veeranam project at
the iime of the Budget discussicn,

Here 18 a book published by the
Government of India “A Tlundred New
Gams" Take page 21. The heading
18 ‘Land to the Landless’. It says:

‘Since the declaration of Emer-
gency, almost all the States have
acceleraled the redistnbution of
land. In Kerala, nearly 1,50,000 hec-
tares of land has been distributed
among 3,28,500 landlesg labourers
Tamil Nadu has distributed nearly
10 lakh acres, West Bengal nearly
5 lakh acres, Orissa 2446 lakh acres
and Uttar Pradesh 1.23 lakh ucres.

I have got reservations om “all the
figures but I am giving this statistics
witich has been given by the Centre
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ftself. The Governor has been paying
so many encominus to the Chief Mi-
nister and even | on the party plat-
form would not have praised him in
much profuse terms. On tha evening
the proclamation was going 1o be issu-
ed. On the 20th he has already sent
a report, On the 315t morning in the
Gandhi mandap there was a memorial
service to Gandhiji in which he said:
“The Tamil Nadu Governmen: is fol-
lowing the footsteps of Mabatama
Gandhi in the most exemplary way!
This is what he said on the 31st Jan-
uary itself.

Mr. Indrajit Gupta says that the
Govrnor hag been bluffing us. [ do
not know whether he has bluffed us
or by his report and other speeches
he is bluffing the Central Government
now. He may keep you in the dark
angd continue to bulfl you.

They have framecd cerlain charges—
allegations against the Government—
unproved allegations, I should say.
‘They ordered an  nquiry !crause they
were not quile sure; at leas' they wan-
ted to give if a judiclal charecter be-
cause allegationsg by themselves do not
call for conviction,

In this case. you dismissed the mi-
nistry: you dissolved 1he Assenibly.
Suppose the Commission finds later
that all these allegationg are without
basis, how are you gowmng to rectify
this? Are you going to bring hack
the Assembly retrospectively? What
is the way out if these allegations are
noi proved? How can you assume
that the Commission is going to find
a clear case as you wish® (Interrup.
tions). Now I want to raise one basic
question. They have made charges
against this Ministry. They made
those charges to creae an atmosphere
in the political field. If the Ministry s
suspended will it not be ensugh?
Why should you dissclve the Assem-
bly? Why don't you keep it in sus-
pension till some cleap picture iz avail-
ahble? (Interruptions)

elamation in relation fo
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SHRI DINEN BHATTACHARYYA
(Serampore): Because it is In UP.!

SHRTI SEZHIYAN: Because he
mentioned the name of UP. I want to
refer Lo a different procedure adopted
there. When the U.P. Ministry resign-
ed on the 22nd February 1968, the
Governor sends a report saying that
the Ministry has resigned and there
is nobody else {c take that place.

He advises the President not to dis-
solve the Assembly on the reason-

“There is also the consideration
that as many as 12 Members of the
Rajya Sabha will be retiring shortly
and the State Legislature has to
elect new Members in their place.
If the Legislative Assembly is to be
dissolved now, new elections may
not be possible {11l some time after
the next rainy season and until
then, the 12 seats in the Rajya
Sabha will remain unfilled. Leav-
ing such a large number of seats
from Uttar Pradesh unfilled in the
Rajya Sabha will not be in the inter-
est of the State, and for that reason
also, 1 do not think it desirable
to dissolve the Legislative Assem-
bly at this juncture, but feel that it
will be in the interest of Lhe State
if the functioning of the State Legis-
lature is merely suspended™

What is good for U.P, appears to be
not good for Tamil Nadu! There
alsp six seat< are to be filled for Tamil
Nadu 1n the Rajv¥a Sabha. Suppose
the Assembly continues, Tis mnormal
life would have heen till 21st March
1976. You might have held the election
and elected the Memberss When you
apply one logic to U.P. the same logic
may as well be applied in the case of
Tamil Nadu, Tamil Nadu has got
six members, at least half that of U.P.
Why don't you show to us hall the
anxiety which was shown to them?

Now ] come to the two serivus char-
ges that are being made by the Hame
Minister. One ig the charge of seces-
sjonist programme of the DMK,—the
other Anti-Hindi’. One funny thing
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ig tiis. If you go through the Gov-
-ernor's Report. many things are mnot
+ thete Blowly and steadily some of
them are being mmvented and day by
day, {hey are getting new grounds,
¥hen the Prime Minister came to
$Madres,. she saki that she had infor.
mation—may be, she had information
from the Central Government—because
1 do mot think she personally might be
collecling all information. Whatever
brief is given, she tries to use that.
She said that the Central Govern-
ment had information that on 1st, 3rd
and 5th the DMK had planned violent
demonstrations [ do not know who
prepared the brief for her Probably
some numerologist who believes 1n the
odd numbers!

The governor sent his report on the
29th But, that does not contain these
dates 1st, 3rd and 5th Agamst whom
were these demonsirations planned?
Did we orgamse it against our own
‘Government® Actually on 'he lst
we had a seres of meetings that were
organiseq throughout Tamil Nadu to
propaghte to the pe2ople the ..chieve-
ments made by Trml Nadu in the last
filne yvears 1t wag an ‘Achieviment
Day' on the 1ist, 3rq March wag the
memorial day—the day of death of our
Teader Anna about whom they them-
selveg do not have anything against 1
do not think—1 say this in all sincerity
and honesty—that anything had been
planned or though of for the 5th

Now about the anti-Hindi “business”
the hon Minister said in  the other
Houpe. He has made 1t a “business".

It is frue and 15 a past history that
DMK started ag a secesmonisy move-
ment. If you go into the background
you will find DMK has come out of
the PK ,and DK has been born out of
‘sotf.ppmpect! movement winch was
starfed in 1826 The Home Minister
sald in the other House that DK is
the father or mother of DMK, I would
like to peint out ibat DK hag come
-t of ' the ‘seif-vespect’ movement
i the ‘selfrespect’” movement has
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come oyt of the Congress perty. Feri-
yar Ramaswamy was an ardent coog-
ressmsn, He was the President of
Tami] Nadu congress when he left the
Congresg and started this ocne. The
‘self-respect’ movement wag started as
a revolt aganst socual oppression aga-
mst caste system, against high barn
and the low born, against superstitions,
against the rituals, eic. |t was a so-
cial upheavel on behalf of the downtro.
dden, on behalf of the untouchables,
on behalf of the low caste peopie and
on behall of the people who for thou-
sands of years had been put on the
lowest rung m the social system It
was a revolt aguinst social 1njustices
that had been perpetrated for centu-
rieé  This movement was called ‘self-
respect’ movement because 1t fought
for the human digmty and created
self-respect and self-confidence in the
minds of people

Later on 1in 1937 when Rajan came
as the Prime Mmigter of Tam Nadu
piovince, compulsory Hindi was n.
troduced This «(reated #&n upsurge
theie and an apprchension that the
Tamilg and then anguage would
be downgraded Then therg was great
agitation and it gave birth to the anti-
Hindi movemeni After that the anti.
Hind: movement! was converied nto
Dravadian movement The ¢oncept of
the Dravadian group tock shape.

Afterwaids when Independence
came Pariyar Ramaswamy felt that ir
India a+ & whole :f Tamil Nadu were
to remain there, then it would be put
to this dommation, namely, the linguis.
tic domnation The explaitation of
one region by anoiher region will be
thcre There was this apprehension,
He was demanding a separale State.
Mr Annaduraj differed with this He
welcomed Independence of thig country
whereas Pariyar Ramaswamy observed
it ax a mourning day,

In 1940 DMK parted a: 2 po'tital
party out of the LK Slowly and
steadily we began to uppreciate a few
things. We theuplit ¥ there wis a
rea]l fedarsl gystem in this country
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besed on the demoerutic principles,
each language would have a place,
each minority a legitimate protectiun,
each State that has been organised on
a linguistic basis cen have ity own
affairs conducted in its own language,
in its own traditions. Therefore, there
will not be exploitation of one region
by another,

Specially when the Chinese attack
cama, more wisdora dawned ¢, Us.
We realisng that if we got divided,
probably we wouid fall a pry, to
other powerg and we might all be sub-
jugated At the time, we shoulg re-
member 4 woes the sapacity ang far-
sightedness of the late Pandit Jawa-
harlal Nehru that was responsiLie for
the assurance that was given. Ad-
vertisements came in the Tamil Nadu
presy and throughout the State ,p wall
posters  ‘Prime Minister’'s A«surance.
He assurcg us that English wall no* be
removed as long as  the noun-Hind:
people vantsq it Because ul that
time people in the south were agitated
that tiheir language might be  subju
gated and replaced,

When I rpeat on thi, quesucn, 1
want 1o mahe are thiag clear. ‘At b
Hindr’ does not mean that I am aginst
Hindi. 1t 15 & langrage spoken v
millions of people Nobody chooses
his birth place or his language 1y is
an accideni, Suppose 1 had been boin
in Delhi ur J2atna or Banaras. 1 meht
have been spesking Hindi, pronably a
Letter Hindi than many of my Iriende
here. Just as you are attacheq tr
your mother, you become attached to
vour mother-tongue also. Toesefore,
1 have no hatred against Hindi It is
fortunate, g fortunate accident that I
speak Tamil. I! is a matter of conve-
nience; it is convenient for the people
of Tamil Nadu to conduct their affairs
in Tamil. If somebody impuses some
other languuge, there is resistance,

SHRI VASANT SATHE (Aldlad:
It is also an accident that you speak
In English.
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SHRI SEZH(YAN- That is cravect,
1 tully app.ecia’e Shri Vasant Sathe’s
poinl. Suspo:: we hud been born in
a Trench ctlomul territory, prubably
we would be speaking the French
language 1mstcad of English. 7 hold
no brief for Euglish. If 1 were ta
speak in Tanul} were, 1 would br ehle
to express myself better and pour out
my agony, thean thoughls from wy
heart in mv own language. That is
the trouble.

Therefore, there was apprelensien
in the minds of the people there, That
appeal was mode by Pandit Jawuhgr-
1la] Nehru. At that time, we we t In-
side jail, Tnen we came out torpet-
ting our struggles. We immcdiately
started a campaign and went door to
door and toc :ircet corners collesting
money for the peicnce Fund. At the
time of ‘he Chiiese aggression, a
erucial time came We did not betray,
the solidari*e of the country; we did
nel betray ithe federal character of the
country, because we feit that in 2
federal -ystem woiking on a 4 me-
cratic basis, Tamil Nadu would have
s Tightful vlace, the interests of the
people of the region would be umred
ithe minorities, whether linguistic
mynorities r rehgious minorities or
other minorities, would be protected
tr 1 all these things would be mutaeally
posatble and beneficial Therefo_r-e. the
woprgsion jdeg wags  not comtinied.
Just because one Party had preached
1t once. thoual it has left it onc> und
for all and it has been accepted by
eversbody, can on: make a bozky of
it now?

I will quote one instance. In my
student days, 1 used to read WVery
avidly cominvnist lterature, Even
today I read it, because 1 have some
{aith 'n the humane aspects they
preach At that lime, 1 had read this
Final Bid for Power published in 1948
by P C Jo™i General Secretary of
the Party. There it was said:

“The Communist Party puts for-
ward the concept of India as a
family £ fico neations, The CFI
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guarantses every section of our

peoples frea J:veiooment of thewr
own choice....”

Because gt that time they wanted not
one Constituent Assembly; they pro-
pagated Ior 17 Constiluent Assemblivs
for India eleited by universa) fron

chise ete.

“The 13zht of full «clf-determina-
tion shall also extend to the people
of Indian States not only as their
inalienable right, “ut as an essantial
part of the plan of real Indian free-
dom, or the final l'quidation of the
British ruale and ity princely agent.”.
At that tim~, they were {alking
sbout 17 Constitucnt Assembhies

SHRI INDRAJIT GUPTA (Alipore)

It was gll tons lor? ago Whv speak
of it nowv?

SHRI SEZHIYAN: Yes, at that
time these ideas were there That was
thought uf .3 th» Lest solution in trat
contiext, At that iime, we had alu
felt that only separation could soive
the problem. But afterwards we found
out that we could not cut ourselves
away and go into the Bay ot Bengual or
the Indian Ocean

MR CHAIRMAN' You have token
one hour; please conclude. Ther- 212
a large nurhes ot speakers

SHRI SCZHIYAN- Therefore, even
now I say this. I am not for seces-
sion: my party is not for secession
1f anybody talkcd in that way or in
a way that gives an impression to that
effect, I request the hon. Minister to
sake penal action agamnst him, When
certayn persws it my party dig ks
that, we suspended them; our own

ent prescribed papers in
which -a:n foelings were voice”!
Recently ¢no such member who .8
saying such things has gone out of
our party. J ¢0 nut know whether he
hag joined the Congress party by this
time. Sometimes people speak in a
rash way. Someiime ago Mr. Shashi-
bhushap, made a wonderful suggestien
that India should have a limited dic-
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tatorship. Am I to take it that he
speaks for the whole of the Congress

Party and that it is the policy of the
Congress Government?

SHRI DINFN BHATTACHARYYA-
Why not? -

SHRI REZIIYAN- Let me gquote
what the Prime Minister has herseif
saig about us 12 19/0; I am quniing
trom The Mail of June 6, 1870.:

“Mps. wnlira Gandhi in & recent
interview to the Turkish Press team
which visited India had said that the
Congress was left—to the—centre
party fh: Frime Minister was
interviewed in regard to party and
political issues ranging from centre-
state relation to polarisation in the
party . .She said that the DMK
which had eainer put forward the
demand to separate the South had
given 1o that gemand <« d wrtegra-
ted itse!f inlp t'» hroad nationa’
fiom wak”

This is what she said in 1970; of
coursp then we were all very good
friends nside the House and outside
the House In 1971 we fought the elec-
tions together If yvon take our elec-
tion manifesie of thar tune, It speaks
of Stute aulsnomy Therelnte, things
cannont have hecome differem.

The Home Muuster sawl- "All the
paper, and the people of Tamil
Nadu have welcomed and supported
the artion taken.!” Bug could 1 wrile
the other vy *m 1 allowed tn
speak differently m to hold a mesing
§n Tamil Nadu, not in this beach but
at least in n small maiden? Will [ be
allowed to hold a meeting to criticise
any siep, cven within the framework
of the emergency?

A group of AmJican farmers met
the Prime Minister at her residence on
the 20th of last month and she was
asked abnui the lberalisation ot the
emergency ond ih: Prime Ministe”
saig that a lot of persens had been
released; e also snid: “There @ no
pre-censorship”. I am quoting this
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inctance to show  that the Prime
Minster s not wnll informed of vhat
ig happening u the country. Tnere
ls pre-censorship in the country. I am
not accusing her of saying a deli-
berate untruth, Why is she not kept
informed of the true state of affairs?
On August 11, 1975 the Press Censor
in Madias j..ued an orde; to  our
party paper, Murugo't which says :

“Undeor rule 44(1; of the Def nre
of Indis Rulas, 171, 1T woulq ad-
vise you lo submt all materiu! .-
cluding ediiorial, leature arti:les,
news stories, advertisements, pic-
tures, cartoons, etc. for pre-censor-
<hip with immed:ve effect from
August 11, 1975

Pre-censorsiio coutinuee even niove
not only for Murasele but alcy for
‘Kashaga Khral' for “Tughluk™ and
for (ther papers. 1 hope the Prime
Muuster w 1} look intg thut. s it
beiwg dona as.unst her wish, without
her know'edye?

We want parhiamentary democracy
in thig country tn function on a
federal basis without its being .m-
parred, but ty  s.wh acts, federalism
is being cut out and democracy put at
naught. The Governor in his report
refers to .. ... Cannons of justice
and equity which are the hall-mark
of democratic administration..... "
That 1s what I want, 1 want justice and
1 want equity. T want justice to be
done 1o the persons who had been ac-
cused, justice fo the government
which had been accused. They should
be given a chance to explain their
stand, what they have done in their
short life span of nine years. Possibly
they are not wvery hig things. The
Governor himself has repoited “hem.
We may have given some land to the
landless, some cyvcle rickshaws to band
rickshaw. pullers, artificial limbs to the
maimed, some street lights to dark
hamlets, little houses and flats to the
slum dwellers. All these may look a
small thing for you. But they brought
some human dignity to those miser-
able people; for small men they hava
beert great things. But at the Centre
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crores of rupees have been spent for
nothung.

“Occasional Speeches and Writings"”
by Dr. Radhkrigshnan, there 1s a worthy
passage:

“The democratic approach is by
persuation, argument and adjust-
ment of conflicting siews. If there
is a difference of opimion, one (an
say—'agree with me or I will hit
you,! or—'let us sit down, under-
stand each other and decide.’ The
latter is the democratic approach.
It believeg that love is better than
hate, co-operation better than strife,
consent better than coercion. In
the present world resort to viclence
is at best a cowardly escape from
democratic processes and at worst
treason to the future.”

I want fo know apart from whatever
has happened, how are you going to
und » the harm thai you have aone,
not to the DMK Ministry, not in the
DAIK Party, and not even to the State
of Tamul Nadu bui to the federal sys-
tem of the Government and to the fe-
deral character of the Indian Consti-
tution. You have done an incalculable
damage.

Sir. once Pand.l Jawaharlal Nehru

" sald that “those who crawl do not

fall” I say “I may fall, I may be fell-
ed, but 1 refuse to crawl”

SHRI K. GOPAL (Karur): Mr,
Chayrman, Sir, 1 rise io support this
motion moved by the Home Miruster.
We have heard Mr, Sezhiyan who made
a very ferven{ appeal to this House,
He has said that democracy has been
betraved and that no norms have been
fixed with regard to the dismissal of
the D. M. K Ministry in Tamil Nadu.
Sir. I have also gone inio the history of
the D. M. K, Party and I would like
to tell Mr. Sezhivan that till the year
1967 Congress was in power in Tamil
Nadu. We lost the elections then. Here
I would like to quole what Mr. C, N.
Annadura, himself said in this connec-
tion. He said that 1the Congress lost
in (he elections not because of tbeir
mis-deeds and mal-administration but
because they did not teil the pecople
wha{ they were doing for the people
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and what their achievements were. If
only they had told the people what
they had done actually for the people,
they would not have been defeated.

Now, Sir, Mr. Sezhiyan welcomed
the appointment of an Enqury Com-
aission and so also some of the leaders
i the D. M, K. Party. The only diffe-
rence s that Mr Sezhmyan did it in
sincenity. 1 do not know whether the
same mncerity is there in the case
of other leaders of the D. M K. Party,
In the heart of his heart Mr. Sesuyan
would be happy that the D. M K, Go-
vernment has been defeated, Mr.
Sexhiyan 1s a very decent and scbre
person and 1f everybody in his Portly
18 like him, this contingency in Tamil
Nadu would not have arisen

Sir, Mr. Sezluyan has based s argu-
ment mamnly on one point He has said
that there was no Consututional break-
down in the State and there was no
hreak-down of law and order 1 would
like to ask him what 1s the break-down
of law and order He means that only
viglent agitations would create Lreak-
down of law and order. If 3 man i1n the
street takes the law into his hands,
it leads to violent agilations But what
happens i1f people in power inke the
law in their own hands ” The rcopls 1n
power have po order al sll whether
in the admunisiration or c(therwise Is
it nol the bresk down of law and or-
der 7 Does it necessarlly mean that
viclent agitations should involve des-
troying of public property. (Interrup-
tions Therefore, I would hke to tell
hum that the break-down ot law &and
order need not beCessarily mean that
public property should be set on fire
and people should be killed He was
demanding elections in Taml Nadu.
But bis party did nol holg elections
to the local hodies there. The Magdurai

which they were supposed to observe
st, 8rd and 4¢th February. In the
of these meetings, was it not their
to whip up the feelings ot the
le of Tamil Nadu agmunst the Cen-
tre 7 Hig party opposed the emergency
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by a resclution on Bth July 75, At ihe
same time they aaid, “As a Govern-
ment, we will faithfully follow ihe
Centre’'s directives”. In the Colmbafore
Conference they said that the elections
to the Assembly and Parliament should
be held together. The extension of the
life of Parliament was because of the
emergency But when you opposed the
emergency by a resolution how can
you ask for the extension I the life
of the Asgembly ? Till the last minute
they tried for extenmon of the Agsem-
biy ? They sent one of their munisters
fo Delh: for that purpose,

SHRI SEZHIYAN: 1 would quote
from the body of the resolution

MR CHAIRMAN-* Interrupti.n 15
no doubt a parliamentary practice,
but it should not exceed a word or
two You cannot quote something ly
way of an interruption

SHRI K GOPAL Is .t not o tact
that on the 10th February which was
the date for convening 'he Assembly
Session you wanied to pass a resulutiun
an State autonomy, quit the govern-
ment honouirably and tell the people
‘We have resigned bhecause we zre
demanding autonomy for the S'nte
from the Cenire'?

Sir, with the existing pmwis they
created hell I do not know what
would have happened if more npowers
were given to them Only Geod cnuld
save Tamil Nadu' He referred to Peri-
yar —EV. Ramaswamy Naicker— and
Annadura: ] may not agree with the
pulitical views of Periyar, but he was
a socia]l reformer He wanted marria-
Res to be celebrated at a cost of Ry 2
He wanted intercaste murriages.
Have any of the DMK leaders
celebrated marriages at Rs 27 Mar.
riages were held at places hike Abhots-
bery and lakhs of rupees were spent.
If they really follow the teachings of
Periyar, may 1 know how many inter-
caste marriages have they performed”
(Interruptions)

MR, CHAIRMAN: You cannot start

getting up every time. Kindly make
a nole of these points mnd lat your
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colleague deal with them when his
turn comes to speak.

SHRI K. GOPAL: If they go on
quoting Periyar and Anna, one day
these two gentlemen will get up from
thelr graves. Anna was a Soft person
but Periyar would stap them and ask,
“Are you reslly foliowing my poll.
cies? Why are you guoting me every
time™"

Then, he referred to Tamul culture.
Sir, belng an Indian one can be a good
Tamihan ang being g Tamilinn. one
can be a good Indiun It 18 not neces-
sary that DMK alonc stends for Tamil
cullure and others do not belong f{o
Tamilnadu, He should change this al-
titude.

17.00 hrs

1 would like to quote a few insiances
about mususe of powers by DMEK.
Theie was a project called the Veera-
nam Project More than Rs 20 cro-
res were estimaled 1n the heginnung,
and lenders were  called for, They
selected a party whose fAnancial viabi-
Iity was not verified, and whos» cupa-
city was not afs much as it shouid be.
5131 he was selecled as a roniractor;
and 1they were squeezng money from
him The genilemun suddenly comrmt-
ted suicide And then in the name
ol drought reiief, how many crores
have gone down the drain? Take the
casr of the drought rehief acluviuies
undertaken by the local bodies. I wall
fell a story popular w3 Tamil Nadu.
An Assistant Engineer took charge cf
an area, and after a year ¢r so, he
sujqd that a tank should be constructed
for irngational needs in g nearhy urea.
A few [fakhs of rupees were sanc-
tionud, Everythuing was on paper.
Tenders were called for. But finaily
nothing took plare and only money
was spent. After two years, that As-

. “If you are & clever man, you
anything you like” That man
Eﬂlﬂdmm months, be
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closed.” Finally no tank was cons-
tructed and no tank was closed.
But money was spent. Thisg is
a common story. Mr. Krishnan
is & union chairman. He knows beiter.
In regard fo roads, they would say
that Rs 50,000/. were needed for their
construction. Hardly Rs, 5,000/~
wouid be spent. Bul on recorl, every-
thing would be there. This 18 what is
happening. In the year 1974, the State
of Tami Nadu had acute food short-
age. It was only man-ma-de. It was
not that the production of food had
gone down, 45 lakbhs tonnes of food-
gramns had been produced. Bui then
why did the State go short of food?
Deliberately, they removed all controls
{o see that foodgrains went to Stiates
like Kerala. Rice was being sold in
Taml Nadu at Rs. 6/~ or Rs. 7/- a Kg.
It was due to some party-man in
power. Now about admuisgion lo pro-
fession colleges, There was nothing
under-hand in their dictionary, Short
of displaying 1t publbicly, they had sti-
pulated that for admission to medical
collezes, ks 40,000 - would have to be
given, 1u engineering coullege; Rs.
10,000/-, to agricultural college such-
and-such an amount. This was the
state of affairs and without any shame
or fear, this was bemng done by res-
ponsible persons. Even poor people
had no way out Even when reserva.
tion for »cheduled casles was made,
only the rich among them could get
the adnussion, Even backward cum-
munities had to pay, with the result
that the bhnlliant boys did not find
a place in the professional colleges
Thev were diverting the funds meant
for the welfare of the scheduleg cast
es. The funds were not utilizeg for
{he purpose for which they wers
meant. They were used for giving pub-
Hoty and pushing up the image of
some of the leaders. They wanted to
see that the treasury was emptied be-
fore they left the t. They
lifted the Prohibition. They earned ab-
out Rs. 50 crores or Rs. 60 crores.
Then they re-introduced it. I do not go
into the merits or demerits of Prohibi-
tion. When they scrapped Prohibition.
they told the Centre: “We are short of

money, Why don't you give ?”
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Now about interference in the affa-
irg of trade unions. I used lo tell my
Marxist friend Mr. Dinen Bhatta-
charya: “Have you heard of cycle
chain trede unionism ?" Thig was sira-
téd in Simpsons. There was a trade
union leader by name Gurumurth:. He
enjoyed the confidence of everybody, A
DMK man was brought in his place.
One former colleague of Mr. Dinen
Bhattacharya, a Marxis{, became the
president of the trade union. You know
how he treated the people ? Ile was
even charged for murder. On the cne
hand, the DMK did propaganda that
they were for the workeis. On the
other, they suppressed the workers.
They took no aclion to protect the in-
terestg of the workers; und the
managegement resoried 1o lay-oils,
Whenever there 15 any lay oif, even
though it affects the workers, they
never take any aclion, but keep quiet.
But, if their trade union is affected,
especially after the Emergency, they
used to take action.

We are all aware of what heppened
to the Vellore lospital, which 15 one
of the prize institutions of the country.
Feople from all uver the world come
for treatment there. Jus{ betause the
hospital authorities did not y.eld to
the request of the Stiale Government
that a few seais should be alloited to
the State Government o  nomunafe
their own people, they wanted 1o
punish them. It starled first the pre-
fext of demolishung some wall, which
was construcled about 50 years ago.
Even the stalf of the hospital were
not spared, Some women employees
were man-handled but the police re-
mained silent spectatlors. It was nothing
but personal vendetta, wreaking ven-
geance on an institution, which is in all
India institution, which belonged to jhe
minority community.

Take, for example, the speeches of
the DMK Jleaders in the Thirunelveli
Conference. One gentleman said that
in the matter of population, Tamil
Nadu will stand 16th in the world
among the memberg of the United
Nations. Probably, what he meant{ was

in velation to Tamil Nadu
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that Tamil Nadu should become fres
and it should become a Member of the
United Nations. Shri Seghiyan was
saying that just because some DMK
leader has sald something, you cannot
take that as the view of {he Siate Go-
vernment. In the Coimbatore Confer-
ence, in the presence of the Chief
Minister and other Ministers, a leader
said ; “If the life of the Tarml Nadu
Assembly is not extended. there is go-
ing to be blood-shed and revolution We
will see that we secede from the coun-
try.” These are speeches, not by thurd
rate speakers but by responsible le-
gislators of the Tamil Nadu Assembly.

The trouble with the DMK, especia~
lly the mddle and lower Jevel, was
that they never realised ({hat there
was a Central Governmient, they never
realised that there was a Constitution
and they did not know ihat article 256
was there in the Constitution. 1 have
heard the speeches of some of the lew-
ders of DMK. One gentleman was say-
g that if the Central Ministers come
to Madras tomorrow. we will see that
they are hand-culfed and nrarched
through Anna Salai 1n Madies I do
no{ blame ihem, because they did nect
realise that there was a provisien 1o
the Constitution under which they can
be dismissed.

In the name of State autonomy,
what were they saying ?

“Mujibuy Rahman wanied autono-
my, You know he got mdepridence.
You ask for a autonomy That s all.
More than this, you can guess"

This 15 the trend of their speaking

Now' 1 come 1o the situation after
President's Rule, If, according tao them,
the people feel that the dismissal of
the DMK Government was unjustifiad,
in spite of all the precautiong that any
law and order machinery can take,
there should have been at least some
semblance of an agitation. Bul, even
& blade of grass dig not move. Every-
body rather welcomed it, as our Home
Minister said his speech. The Home
Minister bas sald that he i going to
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clean the admunistration and that he
has instituted an inquiry commission
t0 go into some of the charges agatrst
the DMK Minstry

We welcome 1t

The teim of the local bodies in Tamil
Nadu 15 going io expire very shortly
1 would request him not to vxtend their
Life, because these are plates of cor-
ruption

Commg to co-operative sotielies,
aftar the DMK Governmen{ came to
power they amcnded the C > pelitive
Societies Act n order to er iile them
to get themselves clecied to the<e in-
stitutions They imended the Art n
such a way that Government will have
the powcr {o nominaie members

SHRI J MATHA GODER (Nilgui)
Only three out of 14

SHRI K GOPAL It 1s true that it
was not done 1n all cases I am just
giving an exanple They cdapt rel all
the <o operalive institutions 1n this
wd) 1n the State which was omice hoast-
ing to have th~ hest co-operatite in-
stitutions as well as panchavat urnuons
Today they are in shambles

Temple funds were misappiupriated
Ly trustees who were nomiuated o¥
the Government For Gods sake ao
not extend their lives In theiwr place,
appoirt people of mntegnty

1 am happy that the Governcr has
already announced that almissinn to
professional colleges will be stricily
on mernt

OfMcials who were hand in glove
with the DMK Mimstcrs ind conmved
with them should be dealt with very
severely There may be some good offi-
cers, who do their duty whichever
party may be in power I do no! blame
them But some District Collectors ac-
ted as district secretaries )f the parly
I would requesi the Home Mimster to
take action agamnst them.
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Interference in the admunistration 1
that Statle has been so much that people
have lost faith i the admimsirafion
itself So, let the Home Minisler 1ssue
a directive that no individual repre-
sentation should be entertained by the
authorties Anybody can go to the offi-
cers for a cause but not for an indivi-
dual rcause If that 18 done 1. would
restore the contidence of the people
of Tami} Nadu and give a clean and
good administration

[Suri DINEN BHAITACHARYA]

(Serampore) OQur friend, Shri Sezhi~
yan, has very ably placea before the
House {he real motne behind the mm-
position of Presidents rule m Tamil
Nadu It 15 a bLlatant esample of how
the Constifution is being subverted by
the ruling party at the Cenrre

The Governors report mentions
ihat the DMK Mimistrs 1n a <eries of
arts of maladmimstrafion, corrup’ion
and mususe of power for achieving
partisan ends set at naught a'l csnons
of justice and eyuity wh(h are the
hallmarks of a demotlalic adm nstra-
tion Shri Sechivan has dealt with this
maittcr oJso My Point 18 ¢an the Home
Mimister cite a  smg.e Government
under Congress rule which 15 nat cor
rupt ® Can he proie 1t here ? You will
ting hundreds of cascs of mususe of
power agamnst all the Governments
undey (o gress rule I come hiom West
Bengal where they came to power by
rigging* elecior s After assurming
power thette thev aie using it for their
patty ends without looking .o the in.
terests of the common man or showing
any re-pect io the provisions of the
cons*nution You will not find a single
appointmen{ thcre made on ments, or
of anyv man who who does not helong fo
the Congress party Evervwhere you
will find the same situation So, why
do vou bring all this allcgations aganst
DMK only Does nit your Goveinment
at the Centre here use ils power for
its own mterests® When a4 Mimsier
goes anywhere and the Congiless Party
hade a meeting the entire Govern-
ment machinery 1s engaged to mobilise
people People tratel free of charge to
attend that meeting eilther by {irain
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or bus, Your Party can address a
public mesting and explain their stand-
point regarding emergency measurcy
But the Opposition cannot hold even a
single meeting inside a hall What is
your explanation to that ? Even the
condolence meetings were banned
When an Ordinance relating to bonus
was issued, we from the trade union
organisationg and the organisationg be-
longing to the Opposition Party wan
ted to hold a meeting in Calcutta Mai-
dan, but your Government did not
permut us to do so 1 do not hnow how
you will explain your conduct * Mr.
Reddy, 1 understang that the Vunmsters
are given VIP treatment but i{f 15
strange that for a person who 1s nei-
ther an MP nor an MLA the whole
battalion of the police force and the
home guards other officers iniluding
the Governor come forward io gne a
grand reception at the government es-
pense It hag taken place m om State
very recently It s betler for Mr
Reddy 1o taslk less of mususe of power
by DMK Government What was the
harm if you would have waited only
for seven weeks” In the Assembly,
the total number of Members 15 235
DMK have got 165 even after defst
tion Is it democraty or 15 it the way
to give respect to the Conststution?
You are msusing Article 356 It has
never happened before If jou igke
the real meamng of 356 may I know
was there any situation m Tamil Nadu
where the law angd order -i1tuation was
not under control” There was nothing
ot the sort

Mr Era Sezhiyan has said that after
sending the report to the Centre on
29th January he praised the Tamul
Nadu Government on the 3ist of the
same month So far as my informn
tion goes,—because ] do nof{ know how
far it is correct—the Governor, in the
firsf instance, did not mgned , this
report which was prepared here mn
Delhi, not in Tamil Nadu or Madras.
He was forced to mgn it, Oiherwise,
he would have lost his job. So, he
thought it better to ditto it and send
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it to the Centre. So, what does
it matter if the Tamil Nadu Go-
vernment goes? The Governor is
very happy with hiz post. So,
I emphatically state that there was
no consiitutional necessity to ime
pose President’'s rule If you had any
respect for democracy, you would
have given a challenge to the DMK
Government and held election I think
the Chief Minister of lamil Nadu
wanted that there shourd be election
1l know my stiatement 18 correct, that
he wanted to hold an election he did
not want any extension of ihe Assem-
hly jus{ as you have extonded the term
of the Lok Sabha without holding any
election in the mame of e'nergency
At least, that genileman did not want
that he wanted to face the people
there and give an oppottuniy to
the Tamil Nadu people to s~c that if
they had done anything wreng or not
goud 1o the people of "Tamil Nadu,
thev would have thrown them out
And lhe Cungress or any other party
would have caplured power and for-
med the Government there You did
not take retourse o that Instead of
that you mntenuonaliy and very de-
libemately dismised that Govermment
which was there for nine long vears
In 1971 they were jour good bed ma-
tes [ dehberatelv use thuat temn You
could not have won a single seat in
Parhiament there in Tanmul Nudu wath
out geting DMK s help Now inhey are
not 5o to your chore They have be-
come a problem to vou So, you have
thrown them out Why * Because the
direction of your Governmen{, the
ruling party here is ‘one nation' one
party and one leader’ You will not
tolerate any Government which is not
run by your own partymen Even your
own partymen, if they in any way de-
fler with vour eader, that will not be
tolerated

‘What has happened here ? Mr Ram
Dhan and Mr Mohan Dharia who was
a Ministar here are in jail What is

E
:
]
;
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Congress ? I do not think so. They
were making very comstruclive criti-
clsms, That was very much inconveni-
ent to your leader. That is why they
are rotting in )ail. The very talk cf
saving Tamil Nadu people from the
clutches of demons, as 1t has come
in some papers, is all rubbish and
non-sense,

1 may tell you, after the President’s
Rule there what you are doing Per-
haps, many of us know that Mr. Ram-
anl who wag an M_ P. here in 1987
wag being treated in a Coimbatore
hospital. On the very first day of the
proclamation of the President’s Fule
there, he was arrested. Then, afier a
represeniation made by our Leader,
Mr. Gopalan and 2 telegram sent Ly
him to the Pume Minister and after
Mr. Samar Mukherjee sent a represen-
tation, he was not released but was
allowed 1o stay in the hospitial ind that
too under police guard. Today, I have
got the information it is a shame on
your part fthat c¢ven s wile is not
being allowed to see him or to gne
him home-made food, As he could not
take the hospital food, he requested
that he may be allowed 10 get some
food cooked at home by his wife. Even
that is not aliowed.

I have got so many exampics heire.
The real pouice 7aj has been imposed
there, There 15 no end of terror ary-
where. My young friend. Mr. Gopal,
was saying something I have got »
copy of representations in which 3o
many cases have been cited by our
leaders, Mr. P. Ramamurti who was
a Member here and Mr. Bhoopathy
who is our leader at the Coimbatore
disirict leve! He has made a represen-
tation to the Govmemnor. I would like
to mention one or two ihings mention-
ed in the representation. It says :

“Our worker named Ramaswamy
of the cotton Jubilee Mill of Singa-
nallur was arrested on 2nd February
1976, The Inspector of Folice slap-
ped him on the rosd itself and
blood came from his mouth. Then,
he was taken to Singanallur Police
Statlon and placed along with two
other persons of the DMK party.
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All the three were then stiripped
naked. Ramaswamy was beaten
again. Then, a Niredh Cap was
forced on his pemis and he was beat-
en on the penis. He was again beai-
en and thrwon naked with the other
two into ithe lock-up. After a lot of
appeals, one Dhol1 alone was thrown
inside for each. Next day, they
were charged with the offence of
putting up notice boards saying
~“Down with Fascism'.

And they were charged only with the
offence of putting up notice bhoards
saying “Down with Fascism.” What is
wrong with that? May I ask the Home
Minister 1if it s illegal to say “Down
with Fascism”. The name of Smt.
Indira Gandhi was not mentionel; it
only said "Down with Fascism.” Are
you for Fascism?

It is most surprising that he was ar-
rested after the memorandum being
submitted to the Governor, He was
arrested under the MISA so that he
will be there rotiing in jail month
after month.

MR. CHAIRMAN - Before you
make a statement, you should yourself
sec that the statement is not exagge-
rated. You should first satisfy your.
self before making a statement in the
garb of reading if. You must mioim
the speaker first that you want to
read it.

SHR;I DINEN BHATTACHARYA.:
What 1s unparliamentary about it?

MR. CHAIRMAN: 1t is not a ques
fiton of 1ts beng unparliamentary;
but if you want to read or guote from
any document, you should frst inti-
mate, because. in the garb of resding.
you can read anything,

(Interruptions)

SHRI H. M. PATEL: Is this a
question of pre-censorship?

MR, CHAIRMAN: It is pot a ques~
tion of pre-censorship; it ia a question
of conducting the business according to-
rules.
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SHR; H. M. PATEL: I think the
only rule that exists is, if you are go-
ing tp abuse anybody.

{Interruptions)

MR, CHAIRMAN: The question is,
.do you want fo place 1t or lay i1t on
the Table of the House? (Interrup.
tions)

Thizs is the rule about ‘laying’. If
You want to lay a paper or «f you want
to quote from if, then you have to inti
mate two days belore....

SHRI SAMAR MUKHERJEE
{Howrah): That rule has no relulion
with this.

MR, CHAIRMAN: It is said that a
private Member may lay a paper on
the Table when he 15 authoriseq to do
so by the Spcaker. The idea 15 that
the Speaker must know betorehand
what he 15 going to lay (Iniciruphions)

SHRI DINEN BHATTACHARYYA:

I am sorry, you haic misunderstaod
me,

MR. CHAIRMAN Do you ol want
that to be 5 part of the record of the
House?

SHRI DINEN BHATTACHARYYA:
I want it. It 18 a part of my specch.

I want to give another nstance It
You hear. you will be hurnified vhat a
torture is being perpelrated on the
people there, specially on those who
are not in the good books of the
Congress. He has mentioned:

“l also wish to advert to the
arrests and conduct of the Police in
Nilgiris Districi also where persons
regarded as supporting the DMK or
the CFI(M) were also arrested. The
DMK men arrested had their heads
half-shaved and the election symbol
of the DMK, the rising Sun, was en-
graved with a knife on their heads,
For some of the arrested, one side
of the moustache also was shaved
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to tease and humiliate them and to
jeer at them. i is oply after they
reached Coimbatare Central Jeil that
they were neatly shaved.”

Mr. Reddy, please hear me. I have
my experience. ] know what happen.
ed after 1970 when you dismissed ihe
West Bengal Government unconstiue
tionally. You were not there, Mr.
Reddy, but Shrimat{ Indira Gandhi
was there. I know how the police be-
haved. Now, that is going on through-
out Tamil Nadu. You say you are
protecting democracy! Do not give
any stunt in this way. People cannot
be fooled. They know what is what.
You have extended the life of this Lok
Sabha without holding elections, and
you want 10 extend the life of the
Kerala Assembly also wheie »ou tried
various nefarious methods for delcc-
tions from amongst Musiun Leugue
and from amongst Kerala Congress.
Here, in lhe case of Tamil Nadu the
Chief Minister was coming forward
with a bold statement that 1f I have
done anything wrong, pevplc will
throw me out, give me a chauee tu
face the peopie snd hold the cleciung’,
but you do not have the :ourcge to
face the peaple So, you are saving
thit thing, that thing day i and day
out The Prime Miruster 18 suying thal
the opposition conspired to topple the
legally furmed Government, the elect
ed Guvernment. Who has topplced the
Tamil Nadu Government? Was i nnt
legally elected® Wag 1t not huving an
overwhelming majority 1n the House?
You. however, did not fec[ .shamed
and have come forward with this
measure. Mr. Reddy, you are very
much unfortunate to puot this most
pernicious notification or promulga-
tion that you want the Parliament to
ratufy. 1 am sorry for that.

In Andhra Pradesh, when there was
agitalion for separation of Telenguna
ang there was so much viclence, Shri-
mat! Indira Gandhi did noi dissolve
the Andhra Pradesh Assembly. It
might be for the infighting of the party,
Why did the Central Government not
take any action during that time?
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BHRI K. BRAHMANANDA REDDY:
* Did your party want dissolution of
Andhra legislative assembly on account
of that?

AN HON. MEMBER: The present
Home Minister was Chief Minister ol
Andhra at that time. He hmself re-
signed and there wus almast no Gov-
ernment.

SHRI DINEN BHATTACHARYYA:
Yes, he himself resigned. Some time
Mr, Chavan was sent, sume time Mr.
Raghu Ramaiah was seni, there was
absolutely a goonda raj there, no gov-
ernment, no rule of law.

We are not always of the same
opinion, or agree with all the actins
that might have been taken. We stand
on certain principles. We are not like
our CPI friends, who will say on une
occasion that you are doing somelhing
against 1he Constitulion. on the cther
vccasion for the same action, they will
praise the Government. We are nni of
that batch. We fully stand on princi-
ples, The Constitution says that alter
flve years, there will be eleclions. It
was almost a! the fag end, only seven
weeks were there, you could have
approacrhed the Tamil Nadu people,
whom they will prefer. There the
malter would have ended, but you
have taken a decision, which will go
down in hislory as the blackest aclion
and a dark day not only for Tamil
Nadu. but for the whole of sur country.
The hon, Members who are sitting here
are not reahsing the situauon today;
they will have (o realise it, it will
boomerang; you will have to repeut at
that time, The ruling party 1s drag-
ging our couniry to one pary diclator-
ship. In the present case, 1t is a
butchery of the very basis of our
Constitution. that is the federalism,
and you are still shamelessly coming

before the House and asking for ratifi-
cation.

I know, Shrimati Parvathi Krishnan
is very much eager to speak and give
ful support to your molion ....
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AN HON. MEMBER: May be for

some oOther purpose.

SHRI DINEN BHATTACHARRYA:
But I know you are a prisoner of
circumstances, You are always worri-
ed about your service, not about the
people Lul ubout the post of Minister-
ship. the post of Home Minister.
Olherwise you will get no Lerth any-
where. So you are very much anxicus
to put through this order. Even now it
is not late. Some hon. Member was
telling that there was no protest. What
a shameful utterance it 18! What do
you expect? Before independence we
know what was the British ruie, We
know how they tortured, but we never
experienced this sort of admin:stration
where you cannot even hold a closed-
door meeting of your own Party, where
you cannot publish your own speeches
or your own comments. You csnnot
give your reaction in your own party
journal Qur Party could not publish
its own reacion on this proclamation
of President’s rule in Tamil Nadu, .

MR. CHAIRMAN: 1 think now you

conrlude with this praise for the Bri-
tish.

SHRI DINEN BHATTACHARRYA:
I am sorry you took...

MR. CHAIRMAN: 1 took orly one
mnute :f at all, I have made amends

for that. You have spoken tor more

‘han half an hour. Now, please con-
+ fude

SHRI DINEN BHATTACHARYYA:
Further. 1 want to put it on 1ecord that
our Party totally and emphatically
protests against this undemocratic act
which not only our Party but even the
honest Congressmen who are sitting
here should also oppose. I know that
inside the House they may not, but,
going out, what will be their reaction?
They will say, ‘It is bad, They could
have held the election.', I know 1it.
Again ] repeat that I totally oppose
this proclamation from A to Z.

SHRIMATI PARVATHI KRISHNAN
(Coimbatore): On behalf of my Parly
and on miy own bebalf I would like to
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[Shrimaili Parvathi Krishnan]

say first of all that we welcome the
dismissal of thig Mmstry. We have
been asking for this for quite some
time We also welcome the setting up
of the Inquiry Commission for the
very same reasons that Mr Sezbiyan
himself has mentioned We have been
demanding this Commission of inquiry
and for a pretiy long time 1i 15 not
only on the ist of December, 1975 but
I would remind the hon Hame Minis.
ter that our demand for an InQuiry
into the corruption of the DMK
Munistry is a long standing cne "lhere
was a tremendous movement n Tamil
Nadu demanding that such a mquir
should take place Mr Dinen Bhatta-
charyya has referied to about police
atrocities But he forgets the atrocities
that took place at that time, I would
like to remind him that women and
children were beaten up For what”
For parlicipating m a demonstration
demanding that there should be an
mquiry So, when we talk ot police
atrocities let us remember that
TamD Nadu mv people are a conrage-
ous people They are not frightened
of Police atrocities Thev are not
frightened of being sent to jail that
they will he beaten up, that the women
wilf be raped They have faced that
even under the DMK regime There-
fore, to-day, if afier tne President's
proclamation, there has not l1een that
ferment, it 15 not because of the fear
of the Police Not at all Let Mr
Dinen Bhattacharyya remember that
my people are courageous enough and
hagd there been a single person who
felt that thus was a wrong and undemo-
cratic action, that person would certain-
ly have found the support of the com-
mon people if they supported the DMK

in relation %0 Tomil Nodu
(St, Res.)
alsy be aware, you might sink with that
welght, The weight is now gong from
the sinking ship Please guard against
that weight, which is going into your
ship. Thig is what 1 would hke to say
m the beginning that in Taml Nadu
to-day it is not only a case of corrup-
tion

1 agree with Shri Seczhiyan that
those cases of corruption are there,
those charges are there, which do
demand immediate action and enquury.
We have never failed in demanding
such an action and enquiry The
Kerala Government did tuke action
on such 8 matter Two Communust
Ministers did resign A Commission
of enquiry was set up and the enquiry
was gone 1nto and they were absclved,
Of course they would say, why not do
the same thmng here’ That 1s eaaclly
my point The reason 15—for the pust
eight months parficularly <«mnce the

declaration of emergeny certnin
serious pohtical developments have
been taking place 1n Tarmil  Nadu.
Vauous speeches hase been  made

there 1 appreciate whatever Mr.
Sezhivan has said here, I agree, That L
have never heard of him rnaking such
speeches  But (ertmnly at the recent
State Provincial Conference held m
Decenber in Coimbatlore speeches were
being openly made by onc Memler of
Parliament who 1s not hecte to-day,
He is held under MISA [Ife claim.
ed that *he DMK 13 not a sinail party
functioning within the State, It is a
great movement of Tumil people all
over the world and that Tam:lians in
other countries look te the DMK as
defender of their rights™ This
smacks very much of the oversecas.
Chinese and Maos DMK Governmeni
is there to give protection to the Tamils
throughout the world—very sirange
philosophy!

The only other place from where we
have heard that philosophy Is the
erestwhile guruji of Mr Dinen Bhatia.
charyya Mao Tse-Tung and Company
who always talk gbout *“overseas
Chinese” ang you bhave to look after
them. And again “several foreign
mlﬂmwmm-.’
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SHRT DINEN BHATTACHARYYA:
Dinen Bhattacharyya and Co., do not
believe in guru§i. That is your mono-
wpoly.

SHRIMATI PARVATH] KRISHNAN:
Let me remind him that he was using
the word ‘company’. I was just trying
1o use Indian terminology. That is all.
That is a particular terminology which
he does not undersiand. I am very
sorry. The DMK genileman further
sald:

“Several foreign missions in Delhi
and other places have sent greelings
wishing the conference a suc'ess. The
American and British diplomats have
sen! messages of greetings. 1 will not
reveal the contents or their names.”
What is there so strange in that cun-
text? There wag a secret meeting that
was held in the Taj Coromiandel in
Madras where under an assumed
name the Ambassador of one of these
missmons had a meeting with the arst-
while Chief Minister Dr. Karunanidhi,
For what was that meeting being held
of which a repori come in the paper
There has been no denial. There was
such a patriottsm and such &n honesty
and all that after the emergency! What
was cooking there and what wag cock-
ed? I do not know what they a‘%e or
what they drank.

SHR] DINEN BHATTACHARYYA:
You were cooking there

SHRIMATI PARVATH] KRISHNAN:
You have always undercooked food. 1
am not yielding to you, 1 did not
interrupt your speaker and I think vou
would show me the same courtesy.
What has happened after June 19757
We, from the communist party, were
pointing out that here was a State
where as soon as lhe emergency tame
there were big mass rallies Dbeing
held where the Prime Minister was
being accused of becoming a dictator
and so on and so forth. At that
fime where was the question of cen-
sorship? It was also appearing in
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the papers, and we know it very well,
that there were some abusive cartoong
where the Prime Minister was shown
iIn derogatory terms,

QOf Course, | have got my own
quarrels with her; I have criticised
her; 1 have no hestitation in saying
so when things are wrong; but cer-
tainly 1t is not fascism that we have
in this country; and those, who use
that word so blindly and so blithely,
shoulg understand that it is in Chile
that you see fascism today where
thousands of people are just bemg
emterminated 1n concenira'ion camps
and so on Mr. Dinen Bhatiacharyya
38 sitting here and talking about it, but
would his voice be allowed in Chile.
I would like to know. Of course,
there are people who are in jail and
we from the communist party have
been demanding that civil lberties
should be protected and that proper
enquiry should be conducted. Those
who talk about fascism should under-
stand what has happened in Tamil
nadu.

In a village in Tanjore recently cn
the 18th of January, paid gounda, of
landlords accompanied by police party
entered the willage, atltacked the
agricultural labourers there, raped
their women, beating up iheir ch-ld-
ren, looiedg their houses, and so on,
These agricultural labourers were
only demanding the implementation
of the 20-pommt programme where
minimurn wage for the agricultural
labourers has been assured. This is
what happened there and what is
their reply to i{? Is this the way
that Harij)ans are Dbeing prolected?
All these months, the Central Govern-
ment and the Governor, likz ostriches
kepi their heads in sand, when we
were warning them that this is what
is happening there, that this talk
about implementation of the 20 ypoint
programme there is nothing but a
blnking eyewash? How is it 1ihat
those ostriches have suddenly woken
up? Although we welcome their
waking up.
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After the emergency leafleteering
was going on and Tami]l Nadu
was an asylum for all those who
were opposing emergency, for all
those that the Central CID was
searching. I do not want to go
into names, I would also like
to say that there were occasions when
I have seen the people who should
today be in the drag-net of the cen-
tral intelligence, but I am no:¢ that
much of a friend of the ceniral intel-
ligence, But that apart, I would like
you to come to Tamil Nadu. Even to-
day, if you come you will see on the
walls anti-Centre slogmans, auti-emer-
gency slogans, slogans describing the
Prime Minister in an abusive and fi-
lthy language. Is this the way of
eveloping and propagating the culture
of Tamil Nadu ? This is only distor-
tion of the culture of Tamil Nadu and
any decent Government would have
seen to it that these things c¢n the
walls are erased then and there he-
cause of their wulgarity if nothing-
else. Bui after the emergency imfiam-
matory speeches were  being made.
We were being told that ionay “he is
the Chief Minister and they aie try-
ing to dismiss him. but, very soon.
he is going to be the Frime Minister
of a country.”

That does not mean Prime Minister
here! Behind it is the thought of
nothing less than secession. It is easy
verbally fo say that they have given
it up. But, in practice, certain issces
were there and there was, all the
time, this undercurrent and, in public
meetings, speeches were being made.
Unfortunately, the taperecordings are
not there. They are with the concerneg
authorities. These speeches were be-
ing widely made and, particularly,
after the emergency, there was gene-
rallv a feeling of uncertainty amocng
the people in Tamil Nadu. More than
anything was the stepping up of the
anti-Malayaiee moves that were being
done by the DMK Government during
the past three years, Step by step, the
feelings against the malayalees, parti-
cularly, against Kerala were being
whipped up. I wonder that Mr. A. K,

in relation to Tamil Nadu
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Gopalan has never mentioned about
them here. Time and again memo-
randa have been given to us. . There
are ordinary little shops in Coimbatore
District, for instance, in Salem and in
Madras. Somebody comes from Keiala
with a small capital of Rs, 100 or
150 to set up a small pan shop or
biri shop and he extends it a little io
a tea shop but he is not allowed; the
same DMK Government whe shout-
ed so much about the Shiv Sena did
not raise their finger in order to de-
feng those poor Malayalees who were
being beaten up. They have an ob-
session about Malayalees,

I have had to take up cases of pro-
motion or of incremenf{ where they
have been discriminated against.
There is a case of an Acting Vice
Principal of a B.T. College born in Mad-
ras, educated in Tamilnadu. ‘Even
when the State split up, she chose
Tamilnadu service rather than Kerala
service, The only sin was that she
had the name of a Malayalee. She
speaks Tamil better than Malaya-
lam; she speaks Tamfil better than
English. To-day here case is not set
right because she has a Malayalee
name. She stands to lose not less than
Rs. 30,000. For a teacher Rs, 30,000
is not a small sum. This is the kind
of anti-national feeling that was being
built up which was reaching a kind
of crescendo.

It is wvery easy, for Mr. Sezhiyan
to say very nice things here and fo
quote about the Kerala Government
being dismissed way back in 1959 and
1o quote from the speeches of my lea-
der, Shri S. A, Dange and to say that
what he said then applies to-day. His-
tory is not a static concept; history
is a dynamic moving concept. To-
day when we are talking about Tamil-
nadu, we are talking about Tamilnadu
in a period of emergency when the
disruptive forces from abrcad have
tried to disrupt the national process
of our development and our progress,
Those disruptive forces to-day could
operate from one particular part of
our country. ‘The DMK Ministry of
1975-76 is certainly not communist
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progressive Ministry of Kerala of
1959. 1 reject that parallel for the sim-
ple reason that my party has, never
at any time worked hand in gluve
with any foreign agency. It has never
at any lime worked in order to under-
mine our nalional independence. You
might disagree with our politics; you
might disagree with our poliries. Bul,
there is no one who will disagree with
our patriotism and loyally to our
country and our indepen-ence,

In 1962 when China
country, the Communist

attacked {lus
Parly was
firsy {o comviemn i1 as aggressiun At
that
commumst movement ihroughout the
world who said

clse a communist country™

time there were many 1 the

‘Hlow can you criti-
But, we
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said ‘no first and foremost, the Com-
munist Party is patriotic” ‘To-day
when we Suy emergency was neces-
sary, we say it herause of this intrigue
of CIA. We have seen throughout
the world how they are trying to ope-
rate. Comung as I do from Tamilnadu,
I know very well how they have been
operating there also.

MR. CHAIRMAN: Al right.

can contipue tomorrow,

You
The House
stands adjourned to meet again at 11
A.M. fomorrow,

18 prs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
Mareh 10, 1976/Phalguna 29, 1807

(Sakn)



